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The DePllt,. MIDIster III the MiDlII-
try of EdueatJon (Shrimati SOUDCla-
ram Bamaehandran): (a) The re-
quired infonnation is given in the 
statement laid on the . Table ot the 
House. [Placed in Library. See No. 
LT-2666164]. 

(b) An expenditure target of 
Rs. 38.28 lakhs ·has been fixed for 
developing social welfare services in 
Orissa during the Third Plan period. 

Petroleum in Boshlarpur Distt. 

1990. Shri Bem Raj: Will the 
Minister of Petroleum and Chemicals 

_ be pleased to state: 

(a) whether it is a fact that petro-
.Ieum has been located in the Dhol-
baha-Janauri area of the Hoshiarpur 
District, Punjab; and 

(b) if so, when it is proposed to 
start drilling in that area? 

The Mialster of petroleum anG 
Chemicals (Shrl BumayUD . !tabir): 
(a) No. 

(b) The drilling of the second deep 
well in 'the Januari area is expected 
to start by July, 1964. 

IBdian Economlo aad Statistical 
ServIces 

1991. -Shri N. B. Laskar: Will the 
Minister of Bome Mairs be plcased 
to refer to the replies given to Starred 
Question No. 645 and Unstarred Ques-
tion No. 1916 on the 18th December, 
1963 and to Uns'tarred Question No. 
1535 on the '25th March, 1964, and 
state: 

(a) the position in regard to the 
appointments against the reserved 
quotall for Schedu1.ed Castes and 
Schedulect Tribes at the initial cons-
titution of the Indian Economic and 
Statistical Services; and 

(b) 'the action taken on the recom-
mendations of the Commissioner for 
Scheduled Castes and Scheduled 
Tribes 'in para 19.8. (page 131) of his 
Report for 1961-62 in this regard? 

'DIe DepIlQ' MIDIS&u iD the MiDJI-
tp" of Bome AJraln (Shrl L. N. 

MJshra): (a) and (b). The statutory 
rules relating to the t.wo Services do. 
not provide for reservation at the ini-
tial constitution. The initial constitu-
tion was limited to departmental can-· 
didates holding posts included iii. the 
two services on 1 November, 1961 .. 
Other persons even though belonging 
to Scheduled Castes and Scheduled 
Tribes who did not hold posts includ-
ed in the two Services on 1st Novem-
ber, 1961 were not eligible to be con-
sidered for appointment. Further, the' 
appointments at the initial consl.ltu-
tion were not in the nature of direct 
recruitment so as to attract the orders 
regarding reservation for Scheduled· 
Castes and Scheduled Tribes. 

Commissions 01 IDqairy Act, 1952 

1992. Shri Bari VlsIm.u Kamath~ 

Will the Minister of Bome Main! be' 
pleased to state: 

(a) the total number of inquiries 
instituted in the country under the 
Commission of the Inquiry Act, 1952, 
since the Act came into force; 

(b) a break up of the above figure-
State-wise and Union Territory-wise; 

(c) the personnel of the Commis-' 
sion in each case; 

(d) the subject matter of each in-
qUiry; 

(e) the number of inquiries held in 
public and the number held in camera; 
and 

(f) the result of the inquiry in each 
case? 

'11le MiDIster 01 State Ia the MlnIs-
try 01 Home Main! (Shri BathO: 
(a) to (f). The infonnation is being 
collected and will be laid on the-
table of the House 

lUt bra. 
PAPER LAID ON THE TABLE 

ANN'D'AL RBPoRT OJ' TBI!: ADMINISTRATIV&' 
VIGILANCE CoMMIsSION 

The MiDJster 01 ,State Ia the MIDfs-
try ot Bome Home Main (Sbri 
BatId): SIr, 0!Ii behalf of Shrl Gu!-



Statement reo APRIL 8, 1964 Membership of 974 
[Shri Hathi] 

.zarilal Nanda, I beg to lay on the 
Table a copy of Annual Report of the 
Administrative Vigilance Division for 
the year 1963. [Placed in LibrCl?'!l. 
.see No. LT-2659164]. 
STATEMENT reo MEMBERSHIP OF 

SHRI PRIYA GUIPTA 
The Minister of Law (Sbri A. K. 

Sen): The House will recall that on 
the 20th December, 1963, a question 
was raised whether Shri Priya Gupta, 
.a Member of this House, has at any 
time become disqualified for being a 
Member of the House by reason of 
his holding an office of profit under 
1he Government of India, namely, the 
office of Electrtical Foreman in the 
North Eastern Railway. The House 
decided that I should refer the ques-
tion for the decision of the Plesident 
under article 103 of the Consti tu tion. 
Accordingly, a reference was made to 
the President, setting out the facts of 
the case and the circumstances in 
which this House took the decision. 

The same question was also raised 
by one Shri Bhola Nath Biswas, son 
of Anandilal Biswas, of Kadwa. Dis-
trict Purnea, Bihar, in a petition ad-
dressed to the President. 

The President, as required by arti-
de 103 of the Constitution, obtained 
the opinion of the Election Commis-
sion in the matter and, in accordance 
with such opinion, he has given the 
decision. 

The decision of the President is that 
Shri Priya Gupta has not, at any time 
after his election to this House, be-' 
come subject to disqualification for 
being a Member of this House by 
reason of his holding any office of 
profiJt under the Government of India. 

A copy of the decision of the Presi-
dent, togeher with a coPy of the opi-
nion of the Election Commission, is 
placed on the Table of the House. 
[P14ced in Library See No. LT-2658I 
63). 

Shrl Rem Baraa (Gaubat!): May I 
seek a clarification from 'the hon. 
Min~ster? There is one thin, which 
is disturbing me. Is it not a fact that 

Shri Priya Gupta 
the President came to this conclusion 
on the 27th March and we have been 
allowed to know about it only today 
that is, On the 8th April? Is it not ~ 
fact that during thas long gap we have 
deprived this hon. Melllber of the pri-
vilege of attending this House and 
ather amenities that Members of Par-
liament jlre generally entitled to? 

Mr. Speaker: When was the order 
by the President passed? 

The Minister of Law (8brl A. K. 
Sen) : I find that. it was signed on the 
27th March 1964. 

Sbri Hem Barua: Today it is the 
8th April. 

Mr. Speaker: When was it' convey-
ed 'to the hon. Law Minister? 

8hri Hem Barua: You are the cus-
todian of the House. 

Shri Surendranath Dwivedy (Ken-
drapara): When did you get this? 

Mr. Speaker: It was passed by the 
President on the 27th March and 
twelve days have passed. Hon. Mem-
bers desire to know whether it has 
taken so long in transmission or whe-
ther the Law Minister knew of it and 
has not placed it. 

Shrl A. K. Sen: I do not exactly 
remember the date 
the Law Ministry. 

when it reached 

Mr. Speaker: He may kindly look 
into it. 

Shri A. K. Seil: But I know this 
much that as soon as the information 
had reached us the hon. Member was 
informed. So, the hon. Member need 
not be apprehensive that he has been 
deprived ... 

Shrt Hart VIShnu Kamath (Hoshan-
gabad): He is sidetracking the Issue 
. .. (I nter7'Uption) • 
8hri Bem Barua: It was signed by 

the PreSident at Rashtrapati Bhavan 
On the 27th March. He does not know 
when it reached the Law Ministry. 
The distance between Rashtrapati 
Bhavan and the Law Ministry's ofllce 
is not the distance that we have bet-
ween Mecca and Medina. 

Shri Bart VIShnu Kamath: EYen 
by PIId lima. it can come . . . 


